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hri S .W. Dhabe] 

I, therefore, request the hon. Minister, 
through you, that the Lok Pal Bill be brought 
in this session. I am told that the House is 
going to be extended. In any case, this Bill 
has to be passed immediately so that people 
can believe that We are really very keen to 
remove corruption at top level otherwise, the 
impression will remain that we are not keen to 
eradicate corruption at high political circles. I 
would, therefore, request through  you, "Sir,  
that  this  Lok  Pal 

Bill should be kept on the Agenda. This 
should be expedited a^d passed by this House. 

ALLOCATION  OF TIME FOR    DIS-
POSAL  OF GOVERNMENT    LEGIS-
LATIVE  AND  OTHER   BUSINESS 

MR. DEPUTY CHAIRMAN: Sir, I have to 
inform Members that the Business Advisory 
Committee at its meeting held today, the 16th 
March, 1979, allotted time for Government 
Legislative and other Business as follows: 
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In order t0 complete the Government Business 
the Committee recommended that the current 
Session of the Rajya Sabha be extended up to the 
28th March, 1979, and the House should ac-
cordingly sit o'a Monday, the 26th, Tuesday, the 
27th and Wednesday, the 28th March,  1979. 

REFERENCE  TO    THE     PROPOSED 
MARCH TO PARLIAMENT BY JUDICIAL  

OFFICERS  OF DELHI 

SHRI SAWAISINGH SISODIA (Madhya 
Pradesh): Sir, I would like to draw vour rttentioa 
and through yon, the attention of the Government 
to a very serious sitiaation arising out of the 
reported march of the judges to seek justice 
before Parliament. This is a matter of great 
concern that those who preside over the 
dispensation of justice will have to take to streets 
today for seeking justice for themselves and 
marching in a procession to Parliament. The 
Members of the Bar Association of Delhi have 
also~gohe on strike. The judicial officers in the 
neighbouring States are also joining the strike. 
The march has been organised by the Delhi 
Judicial Service Association The main demands 
are: Pay revision, conveyance allowance, books, 
uniform; housing and other facilities. There is 
widespread discontent in the Delhi Judicial 
Service. Failing to find any response from the 
Government, the Association has decided to 
march and to press their demands before Parlia-
ment. They deserve justice a'nd the demands are 
genuine and they deserve sympathetic 
consideration. I would request the Government to 
appoint a committee to go into their demands and 
do ih^ needful immediately. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINHA): Sir, we had a Calling attention 
oa,this subject and this was thoroughly discussed 
in. this House. The hon. Member might have 
been absent on that day. 

SHRI SAWAISINGH SISODIA: This is 
a recent happening. Today, they are 
marching. 

I  

The House then adjourned for 
lunch at thirty-nine minutes past 
one of the clock. 

The House reassembled after lunch at 
thirty-nine minutes past two of the clock, 
Mr. Deputy Chairman    in the 
Chair. 

THE      CONSTITUTION       (AMEND- 
    JVENT) Bill, 1979 

(to amend article 280) 

 
The question was! put and the motion was 

adopted. 

 

THE INDIAN MEDICINE CENTRAL 
COUNCIL (AMENDMENT) BDLL, 1979 

SHRI VITHAL GADGIL (Maha-
rashtra): Sir, I beg to move for leave to 
introduce a Bill further to amend the Indian 
Medicine Central Council Act, 1970. 

The question was put and the motion was 
adopted. 

SHRI VITHAL GADGIL: Sir, I 
introduce the Bill. 

THE     CONSTITUTION     (AMEND-
MENT)  BILL, 1979 

(To amend Articles 101 and 190) 
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THE   DECLAiRATION   AND  PUBLIC 
SCRUTINY       OF       ASSETS       OF 

MINISTERS    AND    MEMBERS     OF 
PARLIAMENT BTLL,  1979 

SHRI SADASIV BAGAITKAR 
(Maharashtra): Sir, I beg to move for leave to 
introduce a Bill to provide for the declaration 
and public scrutiny of assets of Ministers and 
Members of Parliament. 

The question, was put and the motion was 
adopted. 

SHRI SADASIV BAGAITKAR: Sir, 1 
introduce the Bill. THE HINDU MARRIAGE 
(AMENDMENT) Bill, 1976—contd. 
(Insertion of new Section 7A). THE 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS AND IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI S. D. PATIL): 
Mr. Deputy Chairman, Sir I was dealing with 
the problem of marriage, how the Hindu 
marriage has get a religious and ceremonial 
aspect and how it is treated as sacrament from 
the beginning. The Bill seeks to do away with 
all these ceremonies and sacramental nature 
of the marriage. It is a very violent departure 
from the usual practices which are being fol-
lowed. No doubt the marriage law does 
require some reorientation or rethinking. And 
that was done on the advice    of    the   Law 
Commission in 

1976. Now it becomes very difficult to do away 
with everything and then establish a marriage. 
Besides, only -the State of Tamil Nadu has 
enacted such a law but there a complicated 
situation has arisen because of the various 
decisions given by the High Court as regards 
the establishment of marriage. 

Sir, the hon'ble Shri Chaurasia seeks that 
this Marriage Bill should be made applicable 
throughout the length and breath of the 
country. But without consulting the various 
States it will be rather difficult to impose 
such a law, and that too no doubt when the 
law has the same respect even if the Bill is 
moved by a Private Member. But as far as a 
Private Bill is concerned the Member has not 
got the advantage of knowing the psychology 
or the thinking of the various States in which 
the law would be implemented. If we ignore 
the feelings or the view} of the various 
States, I think we will be making a distinct 
departure from the established practice. So 
from that point of view it will suffer. If sup-
pose such a need is felt by this august House 
that a marriage law should have some 
revolutionary approach as far as the 
ceremonies are concerned and if must shed 
off all the religious aspects, Sir, in India 
situated as we are^ ours is a country which is 
not only religious, but also we cannot afford 
to pass a law which will be much advanced 
thar the thinking of the people. Then the 
difficulty of implementation comes in. If we 
do away with the various: practices and the 
various customary rites which are considered 
the very essense of marriage through the 
various stages, it will be rather a sort of op-
pressed piece of legislation. 

Then there is no general support as such to 
the principles of the Bill that a modern society 
feels. Even in India even though sometimes 
there is too many of rituals or rites, we have 
also the civil type of marriages. We have even 
done away with marriages among distinct 
varnas and, therefore,     we     should       not      
feel 

The question was put and the motion was 
adopted. 
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difficulty except that a certain customary rites are 
to be gone through, certain ceremonies are to be 
gone through. Whether the marriage has the social 
aspect of feeding thousands or lakhs is a different 
matter which has got a bearing on the socio-
economic conditions. But as far as the rites or the 
ceremonies are concerned, as far as the sanctity of 
marriage is concerned I think we should not break 
that knot though I do not call it a Gordian Knot. 
But we must not make a departure which will 
unnecessarily disturb the sensi-j. tivity and feelings 
of the Hindu society a? such. Howsoever laudable 
and revolutionary an approach to the whole 
problem, I would request the honourable Member 
that he must not merely take the spirit of the 
amended legislation as far as Tamil Nadu is 
concerned. There their difficulties are of a different 
type. A certain* situation was creatj.>d by a deci-
sion of the law courts Ihera. So they had to do 
away with certain things. But even then, as the 
laws stands we are not feeling any difficulty 
whereby the rites and rituals be. come in any way 
oppressive to the general mass of the society. The 
Fifty-fourth Report of the Law Commission went 
into this matter thoroughly and the Law 
Commission also did not come out with this type 
of suggestion. So I would request ihe honourable 
Member to withdraw this Bill at this stage If at all 
the need is felt we can refer that matter to the Law 
Commission afresh to see if there are any new 
circumstances which necessitate any change. But 
before doing that, we must obtain the views of the 
various State Governments because this type of 
marria-age deals with a majority of the Hindu ' 
society, where marriage is considered not as a 
contract but a sacrament. From that point of view 
the honourable Member would be well advised to 
withdraw the Bill. I would request him personally 
to do so; 1 know his background; he is a good 
social reformer. But even our ancient social 
reformers also never wanted to do away with the 
idea of treating mar- 

riage as a sacrament. "They were all of the 
view that marriage is a sacrament a thing 
which really goes into the culture of Indian 
society. So I would request him to reconsider 
the matter. 

MR. DEPUTY CHAIRMAN: There are 
some Members who want to speak. Now, Mr. 
Shiva Chandra Jha. 
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'Dc   you love    him?"    c'Yes,  I  do". "Do 
you     love him?"    "Yes,    I do' 

"All right. I declare you from today husband 
and wife." 
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3 P.M. 

*SHRI E. R. KRISHNAN (Tamil Nadu): 
Mr. Deputy Chairman, I would like to submit 
some points on the Hindu Marriage 
(Amendment). Bill, 1976 introduced by the 
hon'ble Member, Shri Shiv Dayal Singh 
Chaurasia. 

He wants to legalise the marriages 
solemnized in the presence of relatives and 
friends of the parties; he wants to legalize 
those marriages also which are performed by 
the parties garlanding each other or of 
changing or by the tying of a thali (mangala-
sutra) to the bride by the bridegroom. 

I support his Bill and request that my 
amendment to the Bill may be accepted. 

Our narty in Tamil Nadu has been 
implementing the social reforms introduced 
by Periyar E. V. Rama, swamy and Dr. Anna 
for the last fifty years. On the basis of those 
social reforms, thousands of such mar- 

*English translation of original speech in 
Tamil. 

riages had been performed; and they are 
being performed even today Such marriages 
are tailed SELF RESPECT MARRIAGES 
and they are also legalized. 

When our Dr. Anna became the Chief 
Minister in Tamil Nadu, he got the necessary 
Bill passed in our Legislature in the year 
1967. Such marriages have been now 
legalized. 

Our Government is also extending the 
necessary incentives to inter-caste marriages 
such as cash gram of Rs. 5,000, free medical 
iacililies, free education of children born out 
of those intercaste marriages. Our Gov-
ernment encourages those inter-caste 
marriages particularly between high and low 
castes. If the people of high castes marry with 
the people of low castes they are given 
preference in Government service. These 
concessions continue to be given in Tamil 
Nadu for the last eight years. 

It may be seen that many communities 
become so weak economically since they 
simply follow the old traditions out of mere 
vanity. We got independence 32 years bacK. 
Since then we have been preaching about so 
many social reforms, if we implement these 
reforms sincerely we can bring about the 
economic stability of the individual. Our 
Tamil Nadu Government is sincere about 
these reforms. Our Government in Tamil 
Nadu is very keen to eradicate the caste-
system and superstitions. 

This year is the centenary year of our great 
leader Periyar E. V. Rama-swamy. He 
condemned the theory of 
VARNA.DHARMA, he said that' nobody 
should be treated either high or low on the 
basis of birth. He did not believe that all the 
low-castes tcok birth out of the feet of 
BRAHMA; he also stated that by mere 
touching or moving with those low-caste 
people, no sin or pollution would take place. 
He had emphasised that there is no difference 
whatsoever between human beings. In our 
Indian sub-continent, Periyar    E.    V. 
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Ramaswamy was the only leader who had 
whole-heartedly spoken about social reforms 
on the public platforms without any fear or 
favour. Our Dr. Anna had also followed his 
ideals for the last forty years. The result is, 
what we see today. The Bill is being 
introduced by my friend on the Hindu 
Marriages. So far as Tamil Nadu is 
concerned, there these types of marriages 
have been in vogue for the last forty years. 
Even these days, hundreds of marriages are 
being performed; Tamil Nadu Government 
had already resolved to legalize those 
marriages. Our Tamil Nadu Chief Minister 
Thiru M. G. Ramachandran has announced so 
many other social reforms such as not 
showing any preference to the castes in the 
admission to schools; not teaching any 
lessons based on the superstition:;, not treat-
ing any person either high or law on the basis 
of birth. We have been implementing all these 
social reforms in Tamil Nadu. 

In case, we want to keep pace with the 
advancement of science and technology in 
the countries of the West, we should remove 
all these disparities in our society and enact 
necessary laws at the Central level by 
following the steps taken by the Tamil Nadu 
Government. We should follow the high ideal 
of treating all others as our own. Dr. Anna 
had stated that "There is only one com-
munity; there is only oue God." We should 
try to follow his principle. 

Many of our Ministers consider it as a 
credit to take part in religious ceremonies. 
Crores of rupees had been spent on behalf of 
the Govern. ment during the Kumbha Mela 
last year. It is utter foolishness; because of 
this Mela no person has become wise; nor 
fiSis country is going to prosper 

The Minister may consider this motion as 
ordinary; but I would like to inform him, Sir, 
this motion is based upon the living condition 
of 70 crores of Indians. Christians solemnize  
their  marriages  in  church 
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by exchanging garlands and rings. Muslims 
solemnize their marriages in the presence of 
their Mullas; but in our Hindu community) 
we still perform the unnecessary traditional 
rites based upon superstitions, we should 
remove them altogether. We should teach the 
people to depend upon their own self-respect. 
To create such self-respect, this type of i-
esolu. tion is absolutely necessary. 

Once Pandit Nehru had stated that all the 
astrologers should be hanged. Since Shri 
Nehru was a great progressive thinker he had 
pointed out the superstitution in following 
astrology. We are witnessing that a great 
number of families are put into a lot of 
hurdles in following the predictions of 
astrology. Even these days we may see that 
many Hindu families perform the marriages 
only after consulting the astrologers in regard 
to the alliance; but we are also witnessing 
that either bride or bridegroom dies within a 
year after the marriage, even though the 
marriages were performed in the Vedic way 
and in consultation with the astrologers. 
When WQ question the astrologers after such 
a Iradegy, they merely refer to 'FATE'. I feel 
that this is the result of following the 
predictions   in  the  astrology. 

I may also quote instances from the 
Ramayana, the greatest work in our Hindu 
culture. Sage Vasishta performed the 
marriage of Sita, daughter of Janaka with 
Rama, son of Dasaratha. Yet Sita had to go to 
forest along with her husband for fourteen 
years. In case Vasishta had informed Janaka 
of this incident in advance, would Janaka 
agree to this marriage? I think; Prof. Ranga 
may know much about it. 

There are many characters in Puraiias who 
met with such tragedies in following the 
predictions of astrology. We should remove 
all types of superstitions. 

Even these days we find the children are 
butchered to please some gods  during  
festivals  and  the  blood 


